Item No. 02 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 76/2025

Residents Welfare Association
(Registered) Sector 72 Noida Uttar Pradesh Applicant

Versus

Union of India & Ors. Respondent(s)

Date of hearing: 25.02.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Tarun Sharma, Mr. Abid Ali & Mr. Manek Sharma, Advs. for
Applicant

ORDER

1. In this original application, the Resident Welfare Association of
Sector -72, Noida, Uttar Pradesh has raised the grievance against the
alleged illegal digging activities to lay High Tension Electricity Cable etc.

at the green belt of Sector-72, Noida, Uttar Pradesh.

2. The plea of the applicant is that layout plan of Sector-72, Noida
issued by Respondent No. 3, provides for a 20 metre wide green belt and
from time to time, attempts are being made to divert the use of this green
belt for other purposes. He has submitted that earlier also, there was an
attempt to construct a metro parking on the green belt for which the
applicant had approached the Tribunal, and the same was stopped. Now,
again, the green belt is sought to be used for laying of High Tension

Electricity Cable.

3. Learned Counsel for the applicant submits that the permission for
laying the High Tension Electricity Cable from the road was granted and

in this regard, he has referred to Annexure A-6 (page 80), a



communication sent by the Executive Engineer but violating the same,
part of the green belt is being dug up to lay the High Tension Electricity

Cable therefrom.

4. The plea of the applicant is that on account of the digging for High
Tension Electricity Cable, the flora & fauna is being destroyed. In support
of his submission, counsel for the applicant has referred to Annexure A-2
(page 64) to show that the area concerned is earmarked as 'Green' and
has also referred to the photographs filed as Annexure A7 (colly.) (page
82) to show that the green area has been dug up for laying the High

Tension Electricity Cable line.

5. Issue notice to the respondents for filing their response/reply by
way of affidavit before the Tribunal at least one week before the next date
of hearing through e-filing. If any respondent directly files the reply
without routing it through his advocate, then the said respondent will
remain virtually present to assist the Tribunal. The Applicant is directed
to serve the respondents and file affidavit of service atleast one week

before the next date of hearing.

6. In the meanwhile, the respondent authorities are directed to ensure
that the flora & fauna in the green belt is not destroyed and digging-up
the green belt does not take place in violation of the

environmental norms.

7. List on 28.05.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
February 25, 2025
Original Application No. 76/2025
Avt..



